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THE BUDGET (GENERAL), 1985-86,
—GENERAL DISCUSSION—coatd.

SHRI M. S. GURUPADASWAMY
(Karnataka): Madam Deputy Chairman,
yesterday many Members have praised the
Budget and the Finance Minister was a
recepient of many compliments from his side
and also from the Opposition. I for one
cannot share this happy note. As I see the
Budget does not contain innovations and
changes which deserve such a praise and such
a projections to call for congratulations by
Members. There are various aspects of the
Budget which rather disturb me.

Madam Deputy Chairman, I would take
note of the various changes made in taxation
by the Finance Minister. They have been
welcomed by various hon. Members. But
really speaking that the Finance Minister has
no escape from this cost of Budget. There
could be any other type of budget in the
circumstances. He has obviously given relief
to various tax-payers. They were long due. He
has raised the exemption of personal income-
tax to Rs. 18,000. People indeed expected that
it would be raised to Rs. 25,000 at least. To
that extent they were disappointed. He had to
abolish the Estate duty because income from
the Estate duty was meagre. On the same
account. | fail to understand why gift tax has
not been "abolished. The resources generated
by the gift tax are less compared to the Estate
duty. It is about Rs. 9 crores. And the
administrative  expenses  involved  for
collecting the gift tax are quite sizeable. Tt
could have been dome away with. Why the
Finance Minister stopped at this, I do not
know. He has also reduced the income slabs
which were overdue because they were
cumbersome. Therefore, I do not desire to
give compliments to the Finance Minister. |
only say that these changes were inevitable
and the tax system even now requires much
more restructuring. It has yot to be further
rationalised and changed. The procedures
have got to be further simplified. The most
disturbing aspect of the Budget to me is the
enormity of deficit financing that the Finance
Minister has envisaged in this Budget-
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He has taken shelter under the argument that
deficit financing last year was more than the
present, and it was absorbed and the rate of
inflation was oniy about 5 per cent. May I tell
him that the rate of 5 per cent in inflation is
kept ow, because the base year taken for the
consideration was 1980-81. My friend, Mr.
Pranao Mukherjee is here. I think he will tell
me that if you look at the entire period of the
Sixth Plan and the earlier Plan the cumulative
effect of deficit financing is enormous.
Anybody would agree that this has resulted in
two evils; one tremendous increase in prices
all round, and two, a large-scale generation of
black money. The World Bank has gone on
record to say that the black money in the
Indian economy constitutes about 50 per cent
of the GNP.

SHRI PRANAB MUKHERIEE (Gujarat):
Would you excuse me please? I can clarify
this position because it is not factually correct
to say that what is circulated as the World
Bank Study is in fact a study by the World
Bank. Actually the position is like this. In the
IMF, one of the individuals, staff of IMF,
picked up a study of the operation of black
money in different countries and in India he
has picked up models from certain individuals
and in that study he says that accoring to
some Indian experts the size of black money
operation in India varies from 2 per cent to 47
per cent of national income. But, unfortu-
nately, instead of explaining it in detail in the
proper background, & news item, I think it
was in 1983, was circulated that IMF has
conducted some studies and from that study
they have come to the conclusion that the size
of black moTiey operation in India is about 50
per cent of national income.

SHRI NIRMAL CHATERIEE (West
Bengal): He is correct, it was in 1984. He
could hove also said that they have also
mentioned this 2 per cent figures. In fact, the
consensus amongst the economists is towards
the higher side.

SHRI PRANAU MUKHERIJEE: Inere is
no consensus.
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SHRI M. S. GURUPADASWAMY
Madam, I concede to what "my friend said.
But I would like to say that there is
enormous increase in black money.

SHRI PRANAB MUKHERIJEE; There is
no doubt about it.

SHRI M. S GURUPADASWAMY:
The Wanchoo Committee Report i,s an
evidence and with this scale of deficit fin-
ancing, I am afraid, there will be more
generation of black money, and as a result of
it there will be tremendous spurt in prices all
round in future. We should mot be
complacent on this account. Another aspect of
the Budget which is equally disturbing to mg
is that for the last five years the revenue
budget is showing a deficit. Never in the past
was there a revenue deficit. What is the mean-
ing of this? During the term of my hon. friend
Shri Pranab Mukherjee deficit started on
revenue account. The implication of this is,
you have to borrow money; vou have to pay
interest on borrowed capital.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): On a point of order, Sir. With due
respect to Mr. Abdul Ghafoor who is sitting
here arid taking notes, when an important
leader of the Opposition is making his Budget
speech, neither the Finance Minister nor the
Minister of State for Finance is here. This is a
matter you may look into, mot from the rules
angle but from morality angle. I appreciate,
Mr. Pranab Mukherjee is berc and Mr. Abdul
Ghafoor is taking notes and that is why I said,
with due respect to him.

SHRI SYED RAHMAT ALI (Andhra
Pradesh): Shrimati Ram Dulari Sinha is here.

SHRIR. RAMAKRISHNAN: Put
morality requires.. . .

SHRI SURESH KALMADI (Maharashtra)
Rajya Sabha always gets stepmotherly
treatment. You pull him up.

THE DEPUTY CHAIRMAN: We
have sent a word; the Minister will come.
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SHRI M. S GURUPADASWAMY : That
is why I referred to Mr. Pranab Mukherjee,
not to the Finance Minister.

Madam, I was referring to revenue deficit.
For the last five years, there has been increase
in deficit. It calls for explanation. Nowhere in
the world where there is strict budgeting,
where norms are observed, is the deficit
permitted on revenue account. Why is it
going on here? The dangerous implication of
it is we have to borrow money to meet the
day-to-day needs of administration. That is
th, meaning of this; that is the implication of
thig deficit, and we have to pay interest on
that. We have to take money from capital
account to pay for our day-to-day needs. That
is the meaning of revenue deficit. And many
hon. Members pay compliments to the
Finance Minister for his wonderful Budget.

Madam, there is another disturbing feature
of this Budget. Developmental expenditure
this year is less than what it was last ; year by
3 per cent. We are launching Seventh Plan
and expected an increase in developmental
expenditure and more investment. But what is
the picture today? It is reduced, and overall
increased investment is only about 6 per cant
4] i? real terms, physical targets will be far
less this year than last year. Already, there is
a shortfall of physical targets in the Sixth
Plan. You have not reached envisaged
physical targets. This year, which is the
beginning of the Seventh "Plan, there has got
to be more investment on various
programmes. On the contrary, to my
disappoinment, there is ¢ decreasing
developmental expenditure. This is how the
economy is moving forward, I do not know
why still people want to compliment him.
With decrease in developmental expenditure,
I am cer-ain, growth rate will stagnate.
Grawth rate last year in industry was 4 per
cent. Overall growth rate in the 6th Five-Year
Plan is 5.2 per cent. This 5.2 per cent is less
than the original growth rate envisaged by the
Planning Commission, My friend will bear
with me. Last year, growth rate was kept up
because of good monsoon and good
agriculture. Do T
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take it that the Finance Minister expects good
harvest this time also? Suppose there is bad
monsoon and bad harvest, what will happen?
The Plan last year was saved, and so was it
saved year before last, because of good
monsoon and good agriculture. Even this
production of foodgrains has been stagnant
compared to last year's figure, and this should
be a sufficient warning to the Finance Min-
ister. If there is bad harvest, bad monsoon,
next year, all the calculations will be upset.
The growth rate which has been envisaged this
year is not, to my mind, adequate to take the
country forward. Already, there has been a
tremendous increase in capital-output ratio.
My friend the Finance Minister will bear with
me. This is another disturbing feature. The
capital-output ratio is very high. It is
increasing every year. This means, for every
unit of capital we are investing, we are getting
less and less return. I think, the capital-output
ratio is 1:5 now. It used to be 1:4 sometime
back. It has reached 1 :5 now. This is a
disturbing phenomenon. This shows financial
indiscipline, fiscal indiscipline. This shows
luck of performance, lack of efficiency. The
country expects our economy to be just and
efficient at this crucial hour of our
development, it has got to be just. It has got to
be efficient. I do not find this in the budget. In
course of time, if this kind of laxity is
allowed, capital-output ratio goes on
increasing, production will suffer.
Productivity will suffer. Growth rate will
suffer. This is a warning signal.

There is so much of emphasis in the
Budget, by the Finance Minister, on
modernisation. I am glad about it. India has
missed a big opportunity of modernising itself
for long. The Finance Minister ham woken up
now. The people compliment him. For what?
For waking up after a lapse over a period of
years. Modernisation programme should have
been taken up long back. It was given up.
There was no, bold, courageous, approach <t»
modernise our economy, upgrade oui
fsconomy, to bring about technological
(Innovation, absorption, improve-
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ment. Technological progress in this country,
Madam—it will be disturbing to many of my
friends if I say this— the rate of growth in
technology has been hovering between 0.7
and one per cent. Dismal. In many parts of the
world, when technology has been taken
seriously, the rate of"' growth in technology
has been around 3 per cent. At least, more
than 2.5 per cent. We are lagging "behind. We
ore less than one per cerit~ Arid we call it a
good progress. We say that modernisation
programme has been taken up on a war
footing. We overlook that there is a lapse,
drag, neglect/of technology in the past, for the
last thirty years. The Finance Minister is now
trying to tell us that we are going in a big way
to modernise our economy. We are having
upgradation of technology, absorption of new
technology. We are trying to bring about
technological innovation. This is what he
says. But when I am on technology, may I
also say, there have been great gaps in various
sectors. There are gaps between the primary,
secondary and th, tertiary sector. Even within
each sector there are gaps. Take, for example,
the primary sector, agriculture. There has been
improvement of technology only in the case of
rice and wheat. Same kind of technological
growth is not visible in other crops. There is-
lag. Our effort has failed. No attempt has been
made to improve agricultural production iin
every way. Between the primary and the
manufacturing sector® also there iy a gap.
There is less technology in Ihe agricultural
sector, primary sector, than the manufacturing
sector. There is less technology in the
manufacturing "sector compared to tertiary
sector or service sector. Ther, is no balance,
there is no equilibrium or even growth. There
is no overall technological development in
this country. How can you bring about social
change and economic transformation if there
is a gap, there is a lag, there is a drag in
economic technological innovation and
technological development. Take the case of
Japan. Japan has been able to achieve a
remarkable economic growth of 10 per cent
for a long period. It has sustained that growth
because it had 5 per cent techno-
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logical growth. It has been sustained till
today, Japan imported the best of technology
from all over the world, adopted it, absorbed
it, innovated and improved it, upgraded it and
sold the technology in turn to other countries.
We call ourselves as the third biggest country
where the technological and scientific power
is available. It is true. Large number of
technicians are there, scientists are there,
exports are there. There is a reservoir of know
how in this country. But then why are we not
moving forward? Why the rate of growth has
suffered, stagnated? There is no really
sufficient scientific or technical temper
created in this country. There is no sufficient
adequate technological environment.
Technicians and scientists are there, but there
is no technological bent of mind. There is no
research of scientific and technical know-how
on a comprehensive basis or on a large scale.
That is why we are witnessing a retarded
growth in our economy. Economy is some
what in progress. It is snail's progress. That is
tile fate of our economy. My friend Pranab
was giving compliments to Mr. V. P. Singh.
He has to give because he occupied the seat
just a few months back. Now he has given the
seat to his successor and so he has to
compliment Mm. After all, if he cannot
compliment him, he cannot get compliments
in turn for his previous budgets.

SHRI PRANAB MUKHERIJEE: Not
the compliment part.

SHRI M. S. GURUPADASWAMY: There
is another disturbing feature in the budget.
There is no mention in the budget about how
to deal with poverty and unemployment, how
to bring about social justice, how to bring
about egalitarian transformation. I would have
complimented the Finance Minister if there
had been a real departure, a break from the
past. There is no break from the past. There is
only a continuation. I agree with Pranab that
this budget is continuation of the previous
budgets, nothing new about it.  Itis only
a camon-

[ RAJYA SABHA ]

(General”. 1985-86 200

flage, that is what I can call it, A facaue has
been created. But in reality where do we
stand? This budget does not give hopes to
millions and millions of the unemployed and
to those who are below the poverty line. There
is no scheme excepting repetition of a few old
schemes which are there already. There are no
new schemes or no comprehensive strategy to
involve millions and millions of our poor
people in income generating activites which is
necessary. If the whole country has got to be
lifted from the morasse of poverty and
unemployment, there has got to be creation of
income generating activities everywhere in
which all human beings have got to be
involved. The people are to be made co-
participants in the development. To use a
Marxist phraseology they have got to be
fellow travallers in development. The Budget
does not give schemes for that purpose. The
transfer of assets from the rich to the poor is
not there. 1 would have appreciated the
Finance Minister if there had been a scheme
by which the transfer of assets would have
been effected from the rich to the poor. Where
is that? As a result of this Budget, the affluent,
the rich will become more rich, there will be
disparities in income, poor people will
become poorer. I would have really
appreciated if the Finance Minister had
brought out in the new Budget of 1985, after
the General Elections, and when we are
inaugurating  the  Seventh  Plan, a
comprehensive wage-income-price policy. In
the absence of this policy, how do you correct
the distortions, the aberrations in the
economy? The economy has suffered, it is
suffering because of the derivations and
distortions and disturbances creat by
misapplication,  misdirection and
mismanagement of funds.

Another disturbing aspect of the economy
is that there is no assurance from the Minister
about productivity growth. Productivity of
capital, productivity of labour, producivity of
management, productivity of land—is low, in
fact is one of the lowest in the world today.
Where is productivity growth? Do you want
to



201 The Budget

achieve a reasonable economic growih oy
maintaining the present productivity level? It
is impossioie. There is always a relation
between  poverty, employment and
productivity. The Budget does not indicate
this. Where is the link? But we call this
Budget a dynamic budget. Where is it
dynamic? It is miserably stagnant. I say this
Budget will condemn our economy to
stagnation. The stagnation will be in progress
this year also. If God forbid, monsoon fails, if
the food crops fail, there will be chaos
everywhere. Already in the Eastern part of
India in Bihar, in Eastern U.P., Assam and
Bengal there is a functioning anarchy. There
is no efficiency at all in the economy. The
functioning anarchy at the level of
administration also is spreading. And with this
kind of admimslration, do you think you will
achieve higher rate of growth?

Madam, w, have achived freedom. I am
coming to the end of my speech. We have
achieved national independence. We have
sacrificed all our lives and properties for the
sake of this. But this harvest of freedom should
not be destroyed by the desert of despair.
Despair is spreading everywhere. I am
reminded of a story in Mahabharata. Perhaps
you must have known it, Dronacharya was the
Guru' of Paindavas and Kauravas. One day he
told Arjuna, his discipline, "you would be the
master of archery. Nobody would surpass you
in the art of archery". Arjuna felt very happy.
Then me day when Dronacharya and all his
disciples went to a forest, to their surprise they
saw Ekalavya. He was shooting; he was aiming
Th?y saw his perfection; they . saw his
courage. Arid Arjuna came to his Guru "Sir,
you said I will be the master of th? world so far
as archery is concerned. But here I am seeing a
sixteen-year old boy who, I think, is excelling
me; | can't comoete with him. Your prophfey
has not come tru«. What shall I do?" Do you
know what hapoen»d? The story is known.
Ekalavya's thumb was cut! Dronacharya asked
him to cut his thumb to save Arjuna. In the
same
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way, may I say to the Finance Minister, who
is quite mow to the job—I expect much from
him in spite of my criticism—Iet him not cut
the thumb of the poor to 'save the rich? Ihat is
wh j he is doing in this Budget.

Thank you, Madam.

THE DEPUTY CHAIRMAN:  Shri
Darbara Singh. You have five minutes before
We adjourn for lunch. Then, after five you
will continue.
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THE DEPUTY CHAIRMAN: You may
continue afterwards.

The Home Minister will make a statement
at 5-00 p.m. today.

The House adjourns till 2-30 for lunch.

The House then adojurned for
lunch at two minute? past one of the
clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock, the
Vice-Chairman. [Dr (Shrimati) Sarojini
Mabhishi) in the Chair]

Resolution Re. Review of the working of
public distribution system.

' THE VICE-CHAIRMAN (Dr. (Shrimati)
Sarojini Mahishi): Now, we shall take up
Private Members* Business. Mr. Pawan
Kumar Bansal..

SHRI PAWAN KUMAR BANSAL
(Punjab): Madam, Vice-Chairman, I beg to
move the following Resolution:—

"Having regard to the fact that the public
distribution system in the country has not
succeeded in ensuring adequate availability
of essential commodities at reasonable
prices to consumers, particularly the
vulnerable sections of the society, and that
the various consumer protection measures
so far taken by Government have not
achieved the desired results, this House
recommends that the working of the said
system should immediately be re-, viewed
and a comprehensive legislation
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introduced' in Parliament so as to protect
consumers from exploitation by
uncrupulous traders who are in collusion
with the. staff operating the system and
also to ensure that every citizen of the
country gets at least two square meals a
day."

Madam, in our struggle for our freedom, we
discovered a unique feature of our human
strength. Under the leadership of Mahaima
Gandhi, a mass of humanity suffering from
disease, illiteracy and hunger converted itself
into a massive nonviolent force that withered
the might of all powerful British Raj and gave
birth to a free and sovereign Indian nation. To
make Independence meaningful to these
teeming millions, one of the most pressing
priorties of Independent India was to banish
poverty and hunger from the land. During the
last' three decades of planning though the
various progressive measures undertaken by
us have made a perceptible change. in the
socioeconomic conditions of the people, it is
unfortunate that even today the silently
suffering consumer finds himself helpless
against the avarice of the wily and mani-
pulative trader and the manufacturer.

As each spell of shortage of essential
commodities during the period of drought
in the country would shoot up the prices
beyond the reach of the common man,
the public distribution system was evolv
ed to ensure that the people, particularly
the weaker sections of the society get
ential commodities of daily use with
out- hindrance and at We prices.
Besides maintaining an equitable supply
of the main necessities of life, the public
distribution system also aimed to discip
line the trader whose instinctive tendency
was to hoard goods amd profiteer during
the time of shortages. However, its ex
pansion both volume-wise and value-wise
over the years notwithstanding, the sys
tem, in my opinion, has failed to gene
rate confidence amongst the consumers
and the benefit has mot realty percolated
to the people for whom it was essentially
meant. Today even the so-called fair-price
shops hoodwink the consumers. The
goods supplied to them by the Govern-

ment are often substituted by sub-standard
ones and adulteration, under-weigh-ment and
undermeasurement are rampant. As the
consumer does not get his hard earned
money's worth but wholly substandard goods
at the fair-price shop, he turns to the open
market, with the result that it is the private
trader who rules the roost.

The goods meant for the fair-price shops
are often diverted for private sale, and the
poor ration-card holder keeps making rounds
of the depots, each time returning empty-
handed. Oin the date fixed for distribution, he
is informed that the supplies have not been
received and the same is the reply on
subsequent visits. Finally the date is fixed
towards the end of the month and if the
harassed consumer fails to turn up, the quota
lapses, adding to the kitty of the retail seller's
free saj, stock for much bigger profits to him.

Madam, it is a pity to see poor huose-wives
with old tin-cans in their hands rushing in the
morning for a place in the long queue of
kerosene-seekers and returning after long
hours of anxious wait with the cans still
empty but despondency writ large on their
faces. Only the first lucky few in the queue
may get the supply and in the circumstances
little matters how short it is. For others it is
the passing off of yet another day in vain hope
of getting their due supply of the commodity.
That is the regular scenario at any fair price
shop and thers is none to help the poor
consumer who may even to forgo a day's
labour and wages and the children their
classes, in the quest for essential commodities
for the family.

Then there is the total indifference for quality .
As 1 said a little earlier, the goods supplied hy
the Government for distribution through the
public distribution system are substituted by
grossly sub-sandard ones. Sugar is moistened to
make »t weight more and even kerosene gets its
share of water. The choice before the harried
poor consumer is either to accept it or forego his
entitlement. In ' both cases be is the sufferer
and it is the
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dealer who stands to gain. If at all anyone
dares to make'a complaint to the-Food and
Suppues Office, it fails on deaf ears as their
staff are partners in this systematic cheating of
the consumers. For any extra charging, the
depot holder explains that he has to pay the
'fee' for lifting even the allotted stocks.

For the system to gain credibility, it is not
the opening of more and more far-price shops
alone that will suffice but what is essential is
to discipline the depot holders and the Food
and Supplies Siaff. The depot holder, in order
to misappropriate subsidised goods for private
use, manages to get bogus ration cards in any
number while the poorest of the poor living in
unauthorised thatched huts or even in the open
face innumerable difficulties and harassment
even in getting the ration card made.

Amongst the steps required to be taken to
improve and streamline the functioning of the
public  distribution  system is  Dbetter
coordination between supplies, transportation
storage and distribution of essentia]
commodities so that these are uniformly
supplied everywhere and their availability
guaranteed. An efficient monitoring of the
prevalent prices and of the working of the
system could go a long way in coordinating
procurement and distribution activities and
help in taking immediate remedial measures
where necessary. For this a well-knit organisa-
tional structure needs to be evolved.

In a Welfare State the Government , owes a
social obligation to the producers to ensure them
remunerative prices for their produce and further
to the consumer to ensure eliminate the
middleman's exploits and meet his genuine
needs by supplying him the requisite quantity of
essential commodities at reasonable prices. With
this in view the public distribution system must
be expanded to cover many more items of daily
use r-nd not be confined just to the even items to
which it i« being restricted presently.

To- check successfully inflation, hoarding,
profiteering, blackmarketing and such other
anti-social practices we must now seriously
think of taking up

Review of the Working of [ RAJYA SABHA | Public distribution System 208

production of essential commodities
other than agricultural produce in the public
sector. Hejre 1 am  reminded of Maiiatma
Ganahi. He said. 1 will give you a talisman.
Whenever  you are in doubt or waen the self
becomes to mucn with you, apply tne following
test. Recall the face of the poorest and the
weakest man you may have seen aad ask
yourself if the step you contemplate is going to
be of any use to him. ~ Will he gain anything
by it? WII it restore to him the control over his
own life and destiny?  In other words, will it
lead to swaraj for the hungry and the
spiritually  starving mJlions? Then you will
find your doubts and  yourself melting
away." If we remember this rule, the obvious '
conclusion is that the public sector should
give greater Driority to production of essential
commodities. What value or significance
does  our  indus-tr.al advancement or the
revolutionary electronic chip have for the poor
starving man who thanks his stars if he can get
some left-overs of the rich or the nouveau rich
feasting in big restaurants of five-star hotels?
If our numbers could be our asset in bringing
home to the British the realization that they must
leave  to us our own governance and the
management  of our affairs I am sure they do
possess the hands which can work and work
successfully for the prosperity of the country
provided they are assured of at least two square
meals a day.

Social justice is the cornerstone of our
Constitution which is not just a law formulated
by a majority, a transient majority, in a
legislature, but a manifestation, an expression,
of deliberative wisdom of the nation expressed
in the form of paramount law of the land. The
Directive  Principles of State policy,
particularly those enshrined in Articles 38 and
39 seek to secure a social order for promotion
or welfare of the people, the right to adequate
means of livelihood and distribution of
material resources of the community to best
subserve the common good. Madam, .we
cannot fail the founding fathers and all those
who fought for the country s freedom.
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coming back to the public distribution
system, applying the Gandhian talis
man again, one imperative change
called for is that the supply of sub
sidised grains should be confined only
to the poor. This is one of the consi
derations  which really prompted me
to move this Resolution By doing so,
we would substantially economise on
expenditure on food subsidts which
I learn is about Rs. 80u crores. The
savings so made will definitely go to
meet the losses incurred by the public
distribution system as also check
various malpractices. A well-to-do consumer
today seeks to get a cation card only as a pre-
requisite of getting a cooking gas connection.
Thereaftar, he forgets abaut it particularly be-
cause of the unfruitful and harassing visits to
the fair price shops. At the other end the depot
holder keeps on drawing the full regular stock
and diverts the unclaimed part to the open
market.

Today we find that whatever be the product
or the service, it is the consumer who is at the
receiving end in a sellers market. He has no
chocie but to pay excessive price for poor
quality of food. Even the ISI and Agmarkings
do not guarantee the high quality or purity of
the goods. In the absence of due vigilance by
the Government, the manufacturer and trader
dole out anything and everything to the
consumer.

The packaged goods are required to carry
the date of manufacture, but in the absence of
the knowledge about the expiry date of the
Jirticle, the trader manages to sell even old
articles. As such the law shculd in fact
prescribe the printing of the date by which the
article should be consumed.

Equally meaningless is the mentioning of
the sale price on the cartons because the
words "maximum retail price" and "exclusive
of all taxes" leave enough scope for the shop-
keeper to vary the prices.

The mentioning of the weight of the
article on a package is also very

deceptive as what is mentioned is the weight
when the commodity was packed and not whit
the consumer can be sure of at the tun* of
purchase. In such a situation how can one
ascertain whether he is getting proper due for
his money or not.

Indiscriminate use of prohibited coallar
dyes in food products is also a -reat health
hazard. In the absence of p.jper disseminatiou
of information abjut the effects of various
dyes, people hardly know what to buy and
what not to buy or whether to buy or to reject
a particular commodity offered to them.

The problem of adulteration has acquired
alarming proportions in our country and
perhaps there is .substance in it when it is said
that today even poison is not available in a
pure form. There is a lack of facilities for
scientific tests and field investigation. The
local authorities entrusted with the job are
wholly ill equipped for it. Realising the
proportion of this malady and the desirability
to check the quality and standard of goods at
all points, between the point of manufacture
and the last retail selling point, the Law Com-
mission has aptly recommended enactment of
a law incorporating specific safeguards in
respect of the quality of the goods produced
and distributed. A hindrance to the checking
of adulteration may be that this falls within
the domain of the Health Oenartment and
there is no proper co-ordination between the
Health and the Food Departments. Sometimes
the job is entrusted wholly to unqualified pe-
sons and even to the Sanitation Department
personnel.

There is a plathora of consumer protection
legislation already in the country. The
Prevention of Food Adulteration Act, the
Essential commodities Act, the Essential
Commodities (Special Provisions) Act, the
Prevention of Black Marketing & Mainte-
nance of Essential Commodities Act,
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Weights and Measures Act, the Drugs and
Cosmetics Act, etc. and a host of other control
orders  and regulations are there which were
all enacted  or promulgated with a very
salutary purpose. But their implementation
has proved to be tardy because of lack of
dedicated!, committed, and responsive teams
of officials charged With the responsibility of
enforcing the law  laid down. Drastic
action is called for not only against the erring
traders, but also against the officials
sabotaging the  welfare measures oi the
Government. If the official is disciplined and
the politician is asked to mind  his business
and not to interfere, I am sure, the trader
would get the cue and discipline himself
Immediately.

Various in service courses for the staff do
not really serve to motivate the officials who
lack initial commitment. Introduction of
consumer protection as a subject at the +2
level may help in organising consumer resis-
tance amongst the youngsters and also make
available dedicated potential staff to supervise
the distribution of consumer goods.

Often we hear of the shady activities of the
multinational drug companies eating into the
vitals of our life. 3s which have been
discarded in the developed countries are
injected into this country and on some
occasiong we may even be treated as guinen by
them. Whatever be the laws to cheek such
activities, the result of any raid or prosecution
is not effective enough to deter them from
playing havoc with the innocent lives. The tale
of harrowing experiences of the meek Indian
consumer is endless. I do not have for my
subject today the sophisticated luxury goods-
with regard to which the position is equally
bad, but those which are needed by the
common man of modest means, for example, a
bicycle or an ordinary electric fan, the
purchase of which also pose a problem to the
common man. If a part of the purchased- item
is

found to be defective,
is not honoured and to

the guarantee
the poor con

sumer's charging, the advertisement
iy discovered to  be deceptive and mis
leading. Taking of misleading  adver
tisements reminds me of the menace
of the mutual benefit schemes which
suddenly spurt up  sometimes here and
there in our country and the advertise
ments about these schemes promise to
offer goods worth many times the
money deposited by them after the

The same is
advertisements promis

lapse of a few months.
the case  with

ing magic cures. At present, there is
no obligation on th, P*t of the manu
facturer of consumer  goods to corre
late the retail sale price to the cost of
production while the farmers in the
country do not get their due. The

consumers have no choice in respect of
essential items. Even ths petrol and
diesel dealers cheat the consumers by
managing to manipulate the metres.
While th, meter re* appar-
tently seen by the consumer to be correct, he
actually gets " short measure.

Madam, it is in this environment that I urge
that the entire system of public distribution as
also the running of open market in consumer
goods be reviewed and steps be taken to
replace the present-day high-cost economy by
a low-cost competitive economy. And if the
controlled cloth now sought to be sold through
fair price shops does not ensure to clad the
poorest of the poor, we should, true to our
tenet of 'Bahu jan hitai bahu jan Sukhai',
com© heavily on extravagent and ostentatious
living and direct the mills to produce only
three varieties of cloth: the heavily subsidised
for the poor, the heavily taxed for the rich, and
in between the two, one to be sold at normal
margin for the customer of average means.

Madam, if you permit me to slightly deviate
from the subject, I must also congratulate the
Finance Minister for levying an excise duty
on marble blocks which is used by the rich to
stud their bathrooms with. A natural
corrollary of the review of the system
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will be the need to enact a compre-he:i&ve
consumer protautijn law with a statutory
consumer protection board or authority at
different leveis under an independent
department of Consumer Affairs and with the
jurisdiction to deal with all grievances and
complaints of consumers. Representatives of
recognised and reputed consumer associations
should be co-opted on all sucti bodies, which
should also be vested with the right to caDcel
the licence of any erring trader. Such a law
should also contain provision to encourage
genuine cooperative consumer stores and
besides providing for the checking of various
unfair practices referred to by me earlier, such
w should further recognize the rights of
consumers to. bg informed about the
commodity and to know the nutritional value
of the packaged cr canned foodstuff and,
above all, the right to seek redressal of his
grievances.

Madam, to conclude, I would submit that
through this Resolution I have, with these
words, humbly tried to focus Government's
attention to a. problem that needs immediate
care.. The light which other hon. Members
speaking after me would throw on the issue
will provide food for thought on the subject,
and I am confident that, true to its image, the
present Government under the dynamic
leadership of Shri Rajiv Gandhi would now re-
address itself to this pressing problem and
come out with a policy which will meet the
expectations of is expected by each one of us
in the country.

With these words,
Resolution.

Madam, T move the

The question was proposed.

THE VICE-CHAIRMAN DR. (SHRI-
MATI) SAROJINI MAHISHI). There are no
amendments. Now, these desirous will speak.
Thereafter the hon. Minister will. also speak,
and th, move-er will get another chance to
reply thereafter. Mow I shall oall Shri R.
Ramakrishnan to spenk.

SHRI R. RAMAKRISHNAN (Taft.il
Nadu): Madam Vice-Chairperson, while
welcoming the Resolution moved by my
colleague, .Mr. Pawan Kumar Bansal, I would
like to state that his Resolution is really not
limited to the question of fair pxice shops or
consumers but it ;s so far-reaching in nature
that I think we can spend a full day if not
more, discussing this.

Broadly speaking, Madam, his Re
solution I can divide into three parts:
First one deals with the subject of
fair price shops and the public dis
tribution system in India and its in
efficient working for which he has
rightly called for a view. The second
one deals with consumer protection
measures which are so woefully and
sadly lacking in this vast country of
ours. The third and the Anal part
Ofhis B ‘th,

I think, the problem which 3.00 p.m.
engages ecach and everyone of Us in this
country, high or low, viz. to ensure—to use his
own words in the Resolution—"that every
citizen of the country gets at least two square
meals a day.* I think that itself can take a
whole year to discuss or we have been
discussing it for the last 35 or 50 years or more
and will continue to discuss it for another cen-
tury before the various proclamations and the
schemes of the politicians can be translated
into reality, viz., giving out citizens on, square
meal a day, let alone two square meals a day.

I will deal with these parts one by
one. Coming to the fair price shops
and the public distribution system, I
am very happy that the hon. Minister
in charge of Civil Supplies, my good
friend Rao Birendra Singh is here.
He is perhaps going to intervene at
a later stage and make some points.
Now that he has taken over his Minis
try.- [ am : owill give it a
new fillip and impetus which is so
much required .and which has been
called for in this Resolution. Accord
ing to the report of the Civil Supplies
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Ministry itself and the claim made
by the earlier Civil Supplies Minister

Shri Bhagwat Jha Azad, the total num
ber of lair' price shops, ia uie
country® as on October 1983—these
are the figures which I have as the
latest figures—is 2.93 lakh shops. * Out
of which 90,196 shops are there in
the cooperative sector. The target of
the Government is to see that this is
increased by 3.5 lakhs shops in this
plan period 3.5 lakhs shops during this
Plan period. It is indeed a tall target
and I wonder whether the Govern
ment will be able to ensure that this
is done. But fortunately according to
the claims made by the Ministry, the
growth rate during the last 3 years as
far as fair price shops are concerned
is 15 per cent. Da terms of value, it
has increased by 37 per cent during
the last 3 years. As against a turn-over

of 1800 crores whicb our fair price
shops did all over the country, the
turn-over is expected to reach 3600

crores at the end of this year. If so,
it is really an impressive record. But,
sometimes, what do you see in reali
ty? As you know, India is a land of
long queues. Whether you go to a
cinema or to a cricket match or to «
fair price shop, all that you see are
long winding queues and people stand
ing there. Not all those who are
standing are genuine persons. Many
of them ar. anti-social and other ele
ments who stand there to make a fast
buck. This is a complex matter. In
spite of its laudable objectives, in the
fair price system we find that there
are a number of bogus card holders in
the country equal oerhans to the num
ber of genuine card holders. This is
a difficult problem which the Govern
ments all over are facing. How are
they to go about it and how can they
take steps to rjroseout« these bogus
card holders? It is really a million
dollar question. Sir. j know of a story
about Madhva Pradesh A dead man
was drawiner his ration for four years
after his death. It is only an exarnnle
of what is hanoeiing }o this eoimtry.
Still I think that the public distribu
tion system and the obisctives ~ with

which k is ther, ty help th, common man to get
the items like rice, wheat, sugar, kerosene oil,
pulses, cooking oil and various other essential
commodities are really welcome.

As far as Tamil N.idu is concerned, under the
dynamic leadership of our Chief Minister,
Puratchi rhaiavai MUK, you will be happy to
know that we are doing very well as far as the
public distribution system is concerned. When
Rao Bircndra Singh was the Food Minister, I
had on many occasions gone to him for more
rice for Tamil Nadu. He must be aware that at
the tune the amount of rice that we were distri-
buting through the public distriou.ion system
was 80,000 tonnes of rice per mc-nth. This is
one of the reasons that when we asked for more
rice, Rao Birendra Singh at that time said that
we were not contributing to the public
dfis.ribution sya.em. Tt was Vqi'y difficult and
unless we contributed to the Central Pool, he
could not give us . more. Now as you know, we
are iiiso contributing to the Central Pool. In this
connection, I ,,vould like to quote from the
Address of our Governor, Shri Sundar Lai
Khurana. Un his Address delivered recently to
the two Houses of the Legislature in Tamil
Nadu, he said: It is on page 6, para 9. I quote:

"Government have once again enhanced
the ceiling for th, quantity of rice fo be
supplied through public distribution system
to 20 Kg. of rice per family and are today
discharging the responsibility of
maintaining a massive distribution network
through more than 20.000 fir-pricp shops
at the rate of approximately one per 600
cards distributing around 80.000 tonnes of
rice per month. Operation is costing the
Exchequer around Rs. 90.000 by way of
subsdiy and othw operational costs."
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The earlier Minister of Civil Supplies
coovened a meeting of all the “tato Ministers
here at Delhi and Tamil Nadu came in for
commendation for the manner in which fair-
price shops are running and how the State
Government is also able to ensure adequate
supplies at these shops. Therefore, I am very
happy to say and bring it to the knowledge of
this House that the public distribution system
is doing very well in Tamil. Nadu under our
Shri MGR regime.

Coming to the rjoint in other States, in
Kerala as well as in West Bengal and some
other States, the State Governments have also
complained very often to the Centre that they
are not able to keep the public distribution
system fully supplied with all the various
things which they ought to give. -/Ve do not
know whether the fault lies with the state or
the Centre but lhis is a matter which causes
concern, because the shops are there and
when the people go there, they find that they
ar, not able to get what they want and they get
all the more irritated which creates more
complications.

Coming to the target of the Central
Government, it is the policy that there should
at least be one fair-price shop for every 2000
persons. This I think only remains a distant
dream as far as India is concerned.

Then about the spread, most shops in most
of the States are only concentrated in 'h,
urabn areas and not in the rural areas where
they are really required. It is the rural poor and
rural people who require H fair-price shop as
much, if not mote than the urban people.
Therefore, there should be a spread of thes,
fair-price shops in the North-Eastern and tribal
belts particularly. Fair-price shops are
required in such places because the rural peo-
ple are fleeced by the landlords and others
who are out for their blood, and I think the
Government should consider this aspect when
they call for a meeting of various State
Government Ministers.

Coming to the question of consumer
Protection, this is a very important point
which Mr. Bansal has brought today. You
know, in the textbooks on economics at the
graduate and postgraduate levels, it is said
that a consumer is the king; a ccnsume, is so-
vereign.

AN HON. MEMBER; Those days ar, gone.

SHRI R. RAMAKRISHNAN: Those
days are gone. The consumer does not
enjoy that privileged position today.
He is., in fact, a helpless victim of not
merely rise in p-ices but also of black-
marketing, hoarding, profiteering and
adulteration. So, he is the victim of
so many things and the morass .from
which he cannot really come out. Un
fortunately  for  India, despite our
growth and advancement in so many
fields, there is no consumer movement
worth the name. In the United States,
in the sixties and seventies, we had
Ralph* Nader who  spearheaded a
movement that brought consumerism
its fume and ‘ts importance which it
is having today in almost all the
countries. But unfortunately for Bndia,
though  there have been  sporadic
groups here and :here, in order to
organise the consumers, there has not been
much headway. But the Government of India
in its wisdom has constituted a Consumer
Advisory Council and recently Cofitr.il
Council wns set up by the Central
Government. I wonder what are the objectives
of this Council and whether the Council after
formation has met and whether they are
meeting regularly and advising the
Government on the various measures which
have to be taken in the interest of the
consumer.

Mr. Bansal while speaking was mentioning
about various Acts which are there and these
Acts. 1 am scrry to say, are only on record,
like the Prevention of Black-marketing Act,
Essential Commodities Act *’i various other
Acts are there.

1 think, there are about 25 Acts under
which consumers can  get prOtec-
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tion. But none of these Acts are ever

used. There is even one Act called,
Drugs and Medical Remedies Act.
There are sa many acts
like this. But neither the Govern
ment lakes any iriteresit in eafi'oroiug
them, nor the consumers' organisa
tions themselves can go to the autho
rities or the administration and get
them to enforce anything under these
Acts. In fact, I would like to know
from the hon. Minister, the hon. Min
ister of Civil Supplies, how many
bluck-marketeers, how many hoarders
and adulterators have been fined, jail
ed or convicted in oitr country? I will
be very glad if the on. Minister giv
es a reply on this when ha intervenes.
I would like to have this informa
tion State-wise. I would like to know
whether any of these persons have
been fined, beyond a token of Rs. 500
or Rs. 1,000 or even Rs. 10,000 which
they will gladly pay? None of these
persons have been given any sort of
punishment. It fact, Madam, it was
mentioned in the dark days of Emer
gency that some of these black-mar
keteers, hoarders and smugglers should
be paraded openly in the streets, sitt
ing on a donkey or something like
that, so that the entire nation, the peo
ple can know about the dark deeds of
these  persons. But  though  those
days are gone now, I would like to
know whether any steps will be tak
en to punish these anti-social elements
and take action against them. The con
sumers are not organised. There are
certain  safeguards. The Indian

Standards Institution is there. Agmark and so
many other things are there. There are also
legislations under which the price of every
article should be displayed on the package. It
is also laid down that pharmaceuticals and
other basic drugs should have the maximum
retail price at which they will be sold,
displayed on the package. Even this, Madam,
Vice-Chairman, is not followed. Today, in
India, the basic drugs, life-saving .drugs, like
anti-biotics , and other drugs, should be sold at
a particular price. It is laid down, for
example,

that B-Complex should be sold at a pnuular
price. But it is sold at a much higher price. -
But no action is taken. The drug lobby is so
entrenched that nobody can do anything
against therci. Right from the. Minister down
to the peon in the Secretariat, the lobbying
operates and nothing can be done against
them. At least in the case of these drugs, you
should take action, strong action, because it is
linked with the lives of millions of people.

I would also like the hon. Minister
to tell me what action is proposed by
the Government to control under-
weighment in the fair price shops.
Ther, is no proper supervision. There
should be some method by which
these under-weighments  and under
measurements can be checked. There
should be surprise checks of these
fair price shops. If you ask for ten
kg. of rice, they will give 9.5 kg. and
they will cheat the consumer. There
iy so much rush and so much of pell-
mell at these shops that nobody can
say or do anything. The Govern-
ment is th, only authority to whom the people
can look up to see that these sort of
malpractices are stopped. I would like the
hon. Minister to see that some sort of
monitoring machinery is set up, some squads
are appointed to conduct surprise checks —
the consumers should also be taken into
confidence in this regard to see that the
consumer is not cheated.

Madam, this is a subject on which I can go
on talking.  But as far as
the third part of Mr. Bansal's important
Resolution is concerned, he wants to 'see that
every citizen in this country gets two square
meals a day. Madam, as I said, this is not
something which one can dispute. This is
really th, objective of -ill political parties in
India to see that poverty is eradicated. But
mere talk and mere slogan is not going to
solve the problem. We had the slogan of
Garibi Hatao. I do not know whether 'Garibi'
can evei
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be "hataoed" in this
friend, Mr.
will have his own solution.
are  also here. They will also have their
own solutions, for 'Garibi Hatao'. But fhe
main  point is, these slogans should be
translated into action. This can only be done if
the Government, both at  the Centre and the

country. My
Kalyanastmdram, is here. He
My other friends

States, come  forward with  massive
employment-oriented and asset-generating
type of schemes. The Integral ed Rural

Development Programme and the National
Rural Employment Programme are no  doubt
laudable schemes.  But apart from these sche-
mes, unless we have food-for-work
programme and other programmes where
the pr blem of poverty cajj te tackled on a 'lay
to day basis and the economic condition  of
the down-trodden can be ameliorated, 1 do
not ;hink, we can ever sove this problem.
I also share the concern of the hon. Member
that we shouil do something to see that every

citizen in  India  gets not only two spare
meals a day, butthree meals a day. But
let wus start firsj thing first. Let us try to do

what is possible as it is, under the existing
circumstance-, and side by sirie t;kt; up these
sort of programmes I am sure, we will
have the good wishes and cooperation of all
parties and cutting across all party
reponsible will be the ideal with whirh we
will want to help and take our country
forward to the 'I--4 century.

As he bus saia under the leadership
of our young and youthful Prime Minister
Mr. Rajiv Gandhi, his
able
co'Jeagi PS, and also good persons like my
Chief Minister. Puratchi Thalaivar Dr. M. G.
Ramachandran, I think we gan take forward
India to the 21st certury and to see that India's
flag is kept flying high in the comity of nat-
ions, and it is no longer called the third world
or the developing country and that is given a
status equal to the other developed countries
of the world, lai Hind. SHRI KAMALENDU
BHATTACH-

MtIEE (Assam): Madam, Vice-Chair-
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man, [ stand to support the Resolution moved

by my learned colleague, Shri Pavvan
Kumar Bansal. It is enshrined in our
Constitution itself that we have accepted

socialism in India and we stand committed to it.
Hence, logically and necessarily our Govern-
ment has a social obligation to supply
essential commodities and that too at a
reasonable price to its citizens, especially to
those whe Dbelong to the weak and vulnerable
sections.  If we try to assess the importance of
public distribution system against this
particular background, we should not fail to
understand or rather fail  to appreciate that the
public distribution system has a very very vital
role to play in our country. It serves the twin
objective ie. (1) supplying essential
commodities to weaker and vulnerable sections
of the society and (2) supplying those necessaries
of life at a very reasonable price. This public
distribution system we should bear in mind, does
not aim at eliminating private trading in
essential commodities. It rather aims at
serving as a complementary supply so.urce.
Its main aim is to discipline the open market.
Public distribution system as has been
pointed out by my learned colleague, Mr. Rama-
krishnan, is a very vast, network,
spread out throughout the length and
breadth of our country. Its outlets are set up in
almost all the nooks and corners of the country.

On the Ist of October, 1983, the num
ber of fair price shops in India was
over 2,97,000 and I presume, by now
it should be more than 3 Ilakhs. Over
two-thirds of, these shops are located
in rural areas. These are increasingly
being set up in underserved or unserv
ed an including  those  far-flung
areas which are predominently inherit
ed by the Scheduled Caste and Sche
duled Tribe people.

The public distribution
meaningfully  effective  requires  proper
coordination between production, pro-
curement, transportation, storage and
distribution of the selected commodi-

system to be i
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(Shri Kamalendu Bhattacharjee) lies. Now,
so far as production side is concerned, here I
have a suggestion to make. It is that the
Government should establish a sort of national
rural lano bank. This national rural land bank
will take over all the uneconomic, fragmented,
sub-divided holdings and introduce a sort of
agriculture, and the farmers will be all
Government servants. By this step only
Government can have a very effective check
over pro-duction. If the production of all these
essential commodities, especially rice and
wheat, is entirely left to the people,
Government cannot have any effective check
over its production.

So far as procurement is concerned we
should bear in mind that the farmers or the
producers should always get remunerative
and reasonable price, I would suggest that the
Government should go in for widening the
commodity coverage so far as fair price shops
are concerned.

Now 1 come to transportation. 1 hail from a
far  flung State—Assam— and my
neighbouring State is Mizo-ram. We almost
suffer from chronic food shortage. Why?
Because here transportation is a very big
problem. Now Government's consistent
endeavour should be to minimise the timelag
between allocation of essential commodities,
their lifting by the States and ultimate
distribution of these essential commodities
through fair price shops. In this connection I
would like fo mention that so far as India is
concerned, Railways play a major role in
transportation, but rakes are not always
available. You will be astonished to know that
for two months no rake of sugar has gone to
Cachar district and Parimal district of Assam.
It was only through the personal help, when I
took it up with the Minister of State for
Railways, Shri Madhavrao, Scindia. that he
managed to send salt raks to my district and
district of Karim-ganj. Now this is a very
major sro. blem—the problem of
transportation.

While we are suggesting a comprehensive
overhaul, of the existing public distribution
system we should bear in mind that the
existing system of transportation of the
essential commodities has got to be revised
and it must be done on a top priority basis.
Actually on paper it is done on a top priority
basis but if you go in for physical verification,
you will find that it is not done on a top
priority basis. There are discrepancies, there
are malpractices. These are very much there.
These have got to be looked into. What I
suggest is that not only there should be zonal
and State-wise buffer stocks, so far as
sensitive areas are concerned—I mean
sensitive from the point of view of
communication—like Mizoram, Cachar and
Parimal districts where one heavy monsoon
will cut off these districts from the rest of the
world, but in such States even district-wise
buffer stocks also have to be created.

Now while an the subject of fair price
shops, I want .to say that the problem of ghost
ration cards is an all-India problem. India is
really a very populous country and it is said
that every year so far as population is
concerned, India produces one Australia. Now
if we go by the statistics of ration cards, we
will find that we are not 74 crores but more
than 100 crores. So, many ghost or bogus
ration cards are there in the market. There are
certain reasons behind this. The profit margin
for the fair price shop dealer is what I call a
compulsive theft-making profit margin. It
induces the fair price shop dealer to become a
thief. It should be made a reasonable profit
margin and after creating a precondition for
honesty for the fair price shop dealers,
Government should take very stringent
measures against them.

Now what I want to highlight iz> that there
have been so many laws. My learned
colleagues have already made a mention
about them. There
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have been so many laws regarding
these essential commodities and regard
ing checking of black marketing in
these essential commodities and Gov
ernment may go in for making a hun
dred and one more laws, but to my
mind all these laws will become mean-
ingles* unless and until there is pub
lic involvement, unless and until there
is a sort -of consumer resistance. Theje
must a consumer movement. It cannot
b« a Government sponsored consumer
movement. It should come from within.
In this context I would like to men
tion one fact. In Sweden it so happen
ed. In Sweden it so happened that a
match-box  manufacturer used to put
only 49 match-sticks in a box in place
of 50 and he continued the practice
for a pretty long time. But one very
conscious  consumer  started  counting
the sticks in the match-boxes by way
of random sampling. He was counting
one, two, three and he went on count
ing hundreds and check up at various
pJaces. He finally came to find out that
the manufacturer was actually putting
in only 49 in place of 50. Then he
started a campaign against him and
ultimately made the producer of those match-
boxes pay through his expensive nose in that
he had to make some sort of concession for
the coming year*. Here, that Sort of a thing
has got to be done. I do not understand how, if
the People in the area are vigilant enough, the
fairprice shop dealer can smuggle out the
things and pass them to the opeti market to the
disadvantage of the very poor consumers.

We ail know that "Eternal vigilance is the
price of liberty." If we have to check the
dishonesty of the fradulent traders, we have
got to become very very vigilant and, at the
same timt, have highly stringent Government
lawg. These two being coupled together, we
can make the system very effective and we
can fulfil our social obligations as a member
of the socialist group of countries.

With these words, Madam, I conclude.
1 RS—38.
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THE VICE-CHAIRMAN (DR. SHRIMATI)
SAROJINI MAHISHI; Now,
Mr, M. S. Gurpadaswamy.

SHRi M. S. GURUPADASWAMY
(Karnataka): Madam, after seeing this
Resolution, 1 feel rather sorry to make a
comment. After six Plans, after more than
three decades of planned development, we are
in the unfortunate situation 01 discussing the
minimum needs for our people. If you look at
the state of affairs in the world and especially
if you take into consideration the countries
with population like our; and which achieved
independence after we achieved independence,
we really understand our pitiable plight. China
became independent in the year 1949' and
some of the countries in South-East Asia
became  independent after we  got
independence. All the countries in the world
except the African countries and almost a.U
the Asian countries except Bangladesh, if I
may say so, have been well placed so far as
food is concerned. India is an agricultural
country and in all the Plans, programmes were
formulated for agricultural development. In
spite of it, there is lack of food. The per capita
availability of food in India does not compare
with the per capita availability of food in the
South-East Asian countries. In china,.

SHRI K. VASUDEVA PANICKER
(Orissa): What is the man-land ratio in
China?, Can you tell what the ratio is there?

SHRI M. S. GURUPADASWAMY: I am
coming to the question. In China, the man-
land ratio is somewhat better than ours, I
know. But the state of poverty of China in
1949 you must know, and, as a student of
economies, you should understand that. The
Chinese economy was more backward, food
production was far le6s compared to the
population there and the per capita availability
of food in China in 1949 was far less, for your
information.
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[Shri M. S. Gurupadaswamy] But I am
making this point not in any derogatory
sense jusj to insult ourselves. But we must
draw comparisons ifco understand our
position and to understand the nature of
the problem and the dimension of the
problem. It fit aaid that we have achieved
food production to the tune of 15.1 million
toanea this year and last year and we feel
pleased about it. We think that this if
adequate fox our purpose. Ill if not. If you
take the purchasing ajweity of the people
here, you will flad it adequate but there is
low pur-dhairfng capacity and the people
are not in a position to purchase food.
Mren. for their bare survival people have
no money, no capacity. I am not talking of
the minimum needs. However, about the
minimum needs programme, Madam? the
less said the better. We adopted it with a
great #Justo. A very important component
of tal programme is food, food for all.
And food for work was also thought dt
some time back, which is being continued
in some form or the other even. now. But
how many households are getting food?
Thousands and thousands of families are
deprived of the minimum needs merely,
because daisy do not have the purchasing
capacity. The per capita income in India ig
one 0% ™ lowest in the world. I had no
time to talk about this during the Budget
discussion. Let me tell my friends for their
benefit thai even by the end of the 20th
century, after 16 ytears from now, with
trie assumed rate of growth of 10 per cent,
our per capita income will be near aboutf
800 dollars per annum. The per capita
income of China is 600 dollars now. The
per capita income of Taiwan is 3000
dollars. This is reflected in our capacity to
purchase the minimum needs, particularly
food. The Important poinfl is, ami with
151 million tonnes food available, Jf you
ration U off for the-nhole population, it is
not adequate for their survival. That is the
sltua-Uttti here. You must understand that.
Wow. with a view to helping €he poor.

the wvulnerable, the oppressed, the de-
pressed, the low and the lowliest in ous
society, we formulated a programme of
action, a distribution system, £hat is, the
Government at the Centre and at State
levels evolved a distribution network' to
supply food articles like rice, wheat and
sugar— kerosene, perhaps edible oil—to
the poor sections, the middle classes. We
set up a number of institutions for this
purpose—cooperatives on the one side
and food depots by individuals, on the
other side. Over and above that, we started
in big cities Super Bazaars, Janata
Bazaars. Let me take the case of Super
Bazaars, how they are functioning. Here
in Delhi we have a super market in
Connaught Place. When this was started
by Mr. C. Subramaniam when he was the
Food Minister, he gave Rs. 57 lakhs for
starting the Super Bazaif. He took that
builofingj from Delhi Corporation. Within
period of five years, the investment 01 Rs.
57 lakhs was completely wiped out. And
the Ministry had to give more funds to run
it. There was pilferage, there was theft,
mismanagement, and some of the articles
in the Super Bazar, in the Janata Bazar,
are more expensive than the articles found
in the open market, because of the nefa-
rious activities. It is a sad reflection on our
distribution system. Except a very few
Super Bazars, all the Super Bazars in
India are running huge losses. Poona
Super Bazar has been wiped out. Bombay
Super Bazar is in the red. Delhi Super
Bazar was also in the red. (Interruptions).
Tt is in the red for your information. I
know that When I say something, I say
with authority knowing full facts. Your
Bazar in Hotel Majestic In Bombay is in
the red. What about your other co-
operatives? Many of the cooperatives are
mismanaged. This has been said by other
friends also. Nowhere is there a definite
period fixed for distribution of foodstuffs
and other articles In the cooperative
societies. People have to stand In queues
all the days without knowing when the
food articles
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will be available. Why can't the Ministry fix
up a period and say that the first week of the
month is the period when foodstuffs will be
available? This is the period when many
people get their pay. By the first week of the
month, the, must get all the articles from the
Government godowns and distribute it in a
week. It is not done because these
cooperatives d° not have money or resources
to purchase. They have been given money to
stock the goods. But they misuse the money
and the resources. They do not have the
money in time. Therefore, they spread it out
during the whole period. Sometimes, the
ration card holders do not get any article at
all. It is totally mismanaged.

My friend was talking about socialism. I
know a bit of socialism. I am myself a
socialist, t am not a capitalist. I know what it
is. But the institutions started for social
welfare and the people's welfare have got to
run very efficiently. The efficiency quotient is
so, small, so low. How can you expect the
poor people to get justice? The accounts also
are not kept properly.  This is about the
cooperatives.

About the depots run by individuals. Many
individuals take depots by influencing the
local officials. Every individual who is
running a depot—please check it—makes
about 3000 rupees on an average per month.
How does he make it? Your profit margin does
not allow it. He does it by selling sugar,
kerosene oil, wheat and rice in the black. This
is another aspect, YOU have got to look into it.
There is no uniformity in the list of supply of
goods to various depots, cooperative or Super
Bazars. In some areas, they sell only rice,
wheat, perhaps kerosene and perhaps sugar.
But they do not sell other things. Why don't
you enlarge the list of essential articles and
supply them? What is the philosophy behind
the whole thing? The philosophy la to help the
vulnerable and the poorer sections

of the people. If that is so, there has got to be
a proper coverage. By supplying one or two
commodities,, their needs cannot be met. Why
don't you have a list of articles which are
called essential?. Let us know the liste of
articles which are called essential? Please tell
me whether the Government of India or the
State Governments have got a common list, a
uniform list an all-India list of essential
commodities mentioned therein? These lists
differ from place to place and from State k)
Stats. Why don't you have this list? That is
another point

There is one more point. Having said all that,
having made criticism that the public sector,
the cooperative sector, and the private sector
have miserably failed in distribution of
essential articles, I want to make a suggestion.
In the year 1955 or 1956, a committee was
appointed by the Central Government to. look
into the whole matter. Ashoke Mehta was
made the Chairman. Ashoke Mehta Committee
submitted its report long back. I do not know
whether it has been considered a* all. One of
the recommendations, if I remember correctly,
made by that committee was to' nationalise
wholesale food trade. Why don't you take
courage in your hands and nationalise the
wholesale food trade and avoid strictly all the
weaknesses, the drawbacks, the loopholes, the
omissions that can be found in the present
system. The Centre has also been changing
plans off and on. Some time back, food had to
be collected at the farmer's level. Every farmer
with certain exemptions, was asked' to pay a
certain quota of paddy etc. But it was changed
without notice. Now levy is done at the mill-
owner's level. At the State levels, mills have
been asked to supply to the Government
certain quota. They say they cannot because
they have to purchase at high price. Why did
you change the earlier system of collecting
levy at the farmer's level and wanted the rice
mills to supply these things which is not
satisfactory? I would Hke you to
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look into this matter again, this is
another aspect.

Then there is one' more point. Shri
Subramaniam was the Minister and I very
distinctly remember, he drew up plan to
modernise the rice mills in India- The reason
was, accorling to him and according to the
Ministry, the existing mills were ancient, out-
worn and outdated, not efficient and not
economic. There was a lot of wastage and
therefore, he tried to modernise them. He
drew -up a plan of action What happened to
that? He left the Ministry. When Shri Jagjivan
Ram became the Minister, it continued for
some time; afterwards it stopped. Today
nobody talks of rationalisation  or
modernisation of rice mills. There is wastage,
tremendous wastage at the rice mill level and
there is wastage at the storage level. Nobody
is talking about storage, scientific storage. It
was also stopped.

In India, we are a people who suddenly
wake up on certain things, talk about them and
forget later. This kind of fltfulness,
unsteadiness, in a matter which is very vital to
the life of the people, is not good, is not
correct. Can I, in the Seventh Five-Year Plan,
except you to evolve a comprehensive
programme of action in this regard, and assure
minimum per capita consumption Of food
comparable to other countries, which can
satisfy our people? Can you do that? (Time
bell rings) Otherwise, all talk of social change,
social integration and removal of poverty and
economic transformation will be futile. Thank
you.

SHRI SANTOSH KUMAR SAHU
(Orissa); Madam Vice-Chairman, I stand to
support the Resolution moved by Shri Bansal
beeause it is very timely and it has very deep
significance. This is an important thing with-
out which the fruits of planning will not reach
the common man and the poorer sections of
the people. This is

an essential ingredient of economic life, to
keep the wheel moving, to have , good and
efficient public tribution system. This is very
much linked with the process of production
and the whole economy as such. Now, India,
through decadies of pku. introduced by
Jawahar Lal Nerhu, is undergoing a sea
change. Through all these Five-Year Plans, we
may have achieved the'level of progress which
has been reached by other countries in the
werld. But nobody can deny the fact that in
food-grains production and other things, we
have made tremendous' progress of whU.h
any Indian can be proud.

Now, with the social change ana the
economic change which is taking place, I
would say that even the public distribution
system requires a new: thinking and
revamping. We should lay very great emphasis
on improving the public distribution system
and this is the need of the day. We say that the
agriculturists and the poor farmers should get
remunerative prices. But ultimately, everybody
is the consumer in society. Unless each and
every person gets a morseTof food', at a fair
price, in the lean days, in the distant corners of
the country, he cannot be happy and he cannot
be asked to produce more. Today, when the
Resolution hag been moved, the fundamental
question is, how the consumer protection and
the public distribution system can be inter-
related and can be made more efficient.

The constraints in the way of an efficient
and good public distribution system can be
divided into four factors. The social factor, the
demographic  factor, the administrative
deficiencies and the economic environment
factor. As far as the social factor is concerned,
we have been bound by long traditions and
system, traders and other things, which are
existing now. We also rebel sometimes and do
not accept modernisation and other things,
as
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far as the public distribution system is
concerned. We do not accept them. The other
important  thing is about the faulty
administrative side. To my mind, we should
adopt a new line in this regard. Up till now, at
the Centre, the Food and Civil Supplies
Department has been looking into consumer
protection measures. Bit; they rely no: on
consumer organsations, but on surplus and the
statistics of surplus. This is a British legacy,
which was introduced during lean period,
during the war time. Ad-hocism in the
approach to public distribution system is one
of the major difficulties. Madam, I would like
to point out that at the time of the war with
China, in 1962, during Chinese aggression, the
prices shot up. The Government of India and
the State Government took some measures,
but than they forget it. But lately, during the
Sixth Plan period there has been a concerted
effort to improve the pub-lie distribution
system. Still it requires Improvement and
improvisation.

The fundamental question is to change the
outlook of the traders towards consumers.
Western countries are alive to this situation.
There the traders do not play havoc with the
consumers." Here I will refer to one of the
stories which have been reported in a paper.
This is. to understand the plight of the
consumers in a nutshell. There was a long
queue at a ration shop. A lady was standing in
the queue and after a few hours her turn came.
She asked to see the rice that . was offered for
sole. The reply given by the shopkeeper is, do
you want to see the rice, did your husband see
yo,u before he married you?. And he snored.
Then the lady had to tell that she had not come
for rice but for wheat and sugar. This is the
condition of the consumer service In our
country. So, we have to look into the aspect of
consumer protection deeply. There should be
strong supervisory committees. Ultimately,
they can come to the rescue of the consumers.
This is never possible by one departmental
agency
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. which is looking into the matter. A reference
has been made to a certain ¢ amount of
adhocism. In this connection, permanent
programming will have to be undertaken so that
the public distribution system can get rid of the
middleman. A rightly pointed out by Shri
Kalpnuth Rai and Shri Guru-padaswamy, I
strongly urge, through you Madam, upon the
hon. Minister to at least see that there is no
adhocism, there is no hanky panky business.
This is important. If we wanl to improve the
condition of the poorest of the poor people, let
there be nationalisation of food trade. Let "the
food be distributed at a reasonable price. That
must be decided soon and thut will only solve
the problem in a permanent way. Otherwise, we
cannot improve the public distribution system.

Coming to the consumer protection, I
quote from the Economic Survey which has
been supplied to us. It says, I quote.'

"From the macro economic point of
view, the maintenance of reasonable
stability in prices is likely to pose an
important challenge during the period of
the Seventh Plan."

The Economic Survey, as published by
Government of India, has said that the price
rise will be most vulnerable point in the
Seventh Five Year Plan. If We want -to -
stabilise the price if we want to see that, the
common man, the poorest of the poor man
gets a morsel of food, it must be seen that if is
organised in' a better- way. Improvements
must be brought in so that there is no
adhocism, so that it can stand on a permanent
footing.

Coming to other points, only in some urban
centres we are seeing certain movements of the
consumer. Here I will like to make the
following suger gestions. The consumer
protection legislation should be strengthened
and-
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efficiently implemented. Legal aid and service
should be made avilable to the consumer in
full measure. Then there must be consumer
grievances cell at the production centres also. I
will give an example. We have seen the
newspaper reports. Even in the Indane gas the
caps which were used earlier were .stronger.
Now plastic caps are used. The result is there
is leakage in every gas cylinder, and yet the
consumer has to pay for the full cylinder. Sb
Madam as has rightly been, pointed out by
Shri Bansal, though there are many ways of
protecting trie interest of the consumer, the
food distributing agency alone cannot protect
the interest of the consumer. It is high time
that the distribution of essential commodities
is made the responsibility of one department
and there miist be another department to look
into the protection of the consumers haying
p~owe>s to punish the traders and the people
who are indulging in adulteration and other
things. In this country if we go through the
difrernet records. adulteration and spurious ,
drugs are killing thousands of people every
where. We should rise to the occasion and
have'strong agencies to implement the laws. It
is necessary that there must be a single new
Department created dealing with Food
Adulteration Act and the consumer protection
laws. There is need for a comprehensive law
which will be looked into by that agency so
that ultimately the consumer's interest can be
protected. And it is very fundamental, if we
want* the social objectives of planning to
reach the poor, that we must see that in the
Seventh Plan removal of deficiencies in the
education of consumers for their protection is
given top priority. As Mr. Gurupadaswamy
has pointed out. we have given the co-
operatives the responsibility for running the
public distribution system, but capital is
lacking and it is not possible for them to
procure every thing and sell it. So wholesale
procurement by the Government should
become a per-

| manent feature within a decade, and it should
reach the outlets at fixed prices. That will give
a ray of hope to the consumers that they are
getting the goods at real fair prices and will
ultimately help in building up the economy of
the country.

Now this is very important. Probably it has
been lost sight of. We have been thinking of
Supply Department at the Centre. But what I
would urge upon the Minister is to have a Supply
Department not at the Centre but at the States
level, because they are mainly concerned with the
distribution to the retail centres, where the people
are worst exploited, where more poor people do
not. get kerosene and foodgrains at proper prices
in the lean period because there is no infrastruc-
ture, no road communication. They cannot
purchase from other places. It is essential that a
State Ministers' Conference is convened by the
hon. Supply Minister and these problems looked
into as to how the public distribution system can
be made more effective, how consumer's interest
can be protected. Legislation can really help
when there is some agency to enforce it. All
legislation that we may ! pass here will have no
meaning to the common man in this country
unless that is done and the common man will go
on suffering for ever.

I would also like to stress that although the
hon. Minister is not Minister of Health, he
should impress upon his colleague that many
lives are lost because of spurious drugs ana
there must be a stringent punishment , for
such people. This Resolution moved by Mr.
Pawan Kuman Bansal is a healthy one. He has
very nicely put it that there is 'need—.and
Law -Commission has also said that there is
need—for a comprehensive legislation. I hope
the Law Minister will take note probably of
this Resolution, if we adpot it, and bring
forward such a comprehensive legislation
where all those factors can be looked into. We
hope that under the
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able leadership of our Supply Minister, Rao
Birendra Singh,' some dynamic and effective
steps will be taken to strengthen the
consumer movement; and the supply line in
this country so that ultimately the common
man gets his basic needs like food, cheap
clothing, sugar and other things at reasona-
ble and fair prices in the fair price shop.

SHRI K. VASUDEVA PANICKER
Madam, I am standing in support of the
Resolution moved Py my learned friend, Mr.
Pawan Kumar Bansal. I am grateful to Mr.
Bansal for introducing such an important
Resolution which invevitable is to draw the
attention to this august House as also the
Government to this problem. As I understand
it, this Resolution involves two aspects. One, it
involves the aspect of philosophy behind the
public distribution system; and two, it involves
a question, the question being whether the
Government and also this Rouse should not
think that minimum supply of most vital
essential commodities shall be provided under
the Constitution as one among the
Fundamental Rights. I said it involves a
philosophy behind the system because, as per
the preamble of the Constitution of India, this
society is a socialist society, or, this society is
going to be a socialist society. In such a
society. whether it is a'socialist society or a
society in tran sition towards a socialist
society, in such a situation the Government as
well as ihe ruling party and also those political
parties whcih think alike in this matter
substantially, will have to think about the
philosophy, namely, whether the poor people
of the Society, the majority of W& society, the
underdogs in this country, shall be permanently
deprived of the three essentials of their day-to-
day life, namely, food, shelter and clothing.
Unfortunately, the people of IndTa, the
majority of them, are the victims of a system
which has prepotrated permanent and
continuous poverty over India. Forty per cent
of the people of India are living below

the poverty line and, again, another 40 per cent
of those above the poverty line'are also not in a
better condition. Maybe they at twice a day,
but atill their condition also is not very much
different. My point is those 40 per cent of
people who are below the poverty line and
another 40 per cent who are somewhat above
the poverty line, all these people iiorm the
multitude of 'he-total population of the country,
they form the underdogs of the country, and
they are underdogs in a situation where agony
is always hanging over them. This is
happening because in this country the
fundamental productive means of the country
is still not with' the people of the country. The
fundamental productive means of the country
means nothing but land and land alone.
Unfortunately, 80 per cent of the land InTndia
is in the hands of only 20 per cent of the people
and, again, majority of the arable land is in the
hands of just two per cent of the people.
Thereby, the system is depriving the poor
people. The agricultural worker in Bihar, in
Madhya Pradesh, in U.P. and elsewhere in this
country is permanently deprived of getting the
three essential things of his day-to-day life,
namely, some food, cloth and shelter. The poor
agricultural worker who is working in the
paddy held or the wheat field of a kulak or
landlord in India has to trek from 10 to 15
miles in order to reach the paddy field where
he has to work. He is reaching there early in
the morning before the sun has risen and is
returning back to his home only after sunset.
This public distribution system is totally
ineffective so far as this poor man working in
the farm is concerned, whether it is in Bihar,
whether it is in U.P., or Punjab or Haryana ox
anywhere else in this country because this poor
man who leaves his home at five o'clock early
in the morning for the paddy field, trekking
over 15 to 20 miles a day and reaches his home
very late in the evening is not provided with
the benefit's of the public distribution system.
He isnot alle to
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opportunity; he is not blessed with that
opportunity. So, this is a question before us as
a socialist .country or a country which is
striving to become a socialist country. It is the
responsibility of this country and the ruling
party as also those political organizations
which also think in terms of a socialistic
transformation, to see that the public
distribution system has to become an
omnipresent and omnipotent system whereby it
is a foolproof system. At the moment,
throughout <the country you are having
2,40,00(1 public distribution units. India is a
land of villages, and the villages number
Between 5.5 lakhs and 7 lakhs. Your public
distribution system is operating only in
2,40,000 places in the co.untry. There is a
lacuna in this matter. This aspect has to be
considered.

The other question is that India has a
Constitution, the provisions of ~ which 'have
been drafted from the Anglo-Saxon juridical
world and the constitutions of the United
Kingdom, America and Canada and
elsewhere. Unfortu- enately, the provisions
under the category of Fundamental Rights
ara the 'Fundamental Rights brought not for
giving protection to th, poo- people who are
toiling: and toiling in the paddy Snd rice
fields, in the remote far-flung areas of the
villages of Bihar and Uttar Pradesh. The
Fundamental Rights are. the Rights which are
protecting the interests of those people who
are called 'affluent’ or who are called the
'haves', those rich people. What about th,
poor people who are called' 'have-nots' who
are slaves of this country "because of that
rotten system which is called the landlordism
or feudalism which is crumbling but at the
same time struggling to survive. So long as
this system continues, the Government has
got the responsibility to implement the
contents ot this Resolution ruthlessly, and for
that purpose, if it is necessary, vou have
tn  incor-

porate the contents of this Resolution and
also.especially very essential items which are
the minimum requirement for survival oi the
human beings into the Constitution, and they
should be included in Chapter III of the
Constitution of India dealing with the Funda-
mental Rights. Thank you.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) SAROJINI MAHISHI): Mr. Dhabe.
He is not there. Mr. Jagesh Desai.

SHRI JJAGESH DESAI (Maharashtra) : I
am very, happy that Shri Ban-salji has
brought this Resolution and given us an
opportunity to give our views on this
Resolution.

Madam, at present, the market is not a
consumers' market; it is a sellers' market.
Goods are scarce. Artificial scarcity is being
created by the hoarders and by the big
business. And we have to serve the interests
of the common man, the man who lives in
remote villages of the country, the Adivasis,
the Harijans, the middle class and the poorer
sections of the society.

Madam, I have some experience of this
Department. And I have come to the
conclusion that the economic principle that
supply and demand determine the prices, is a
capitalist society's principle; it cannftt be the
principle of a socialist democracy. Prices
should be determined by the cost of
production and by reasonable margin of profit.
You can curtail the supply by hoarding. I
would like to give an example. When I was
the Minister in charge of this Deparfmnet,
once 1 was coming from Pune. I went to
supervise some of the fair-price shops giving
controlled cloth in the district of Pune. Then I
saw in the newspapers that 20,000 tonnes of
sugar was hoarded in Bombay. I came to the
Sachivalaya and ask.'ct my 'Officers to go and
find out from the godown of the sugar dealers.
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examine their stock and report to me by 4
o'clock. And what was seen was that the
actual stock was according tcj fEe’ books of
accounts and that there was no malpractice. I
was surprised about the news item. But then I
called some of the dealers, and I told them, "I
know who these black sheep are, and 1 am
going to punish them." Then, they came with
a correct story. It was like this: ac*rding to the
Sugar Control order every week one fourth of
sugar produced should Decent to the places
where it was meant was not lifted. Although it
was purchased, it w.as lying in the sugar
industries godowns. As a result of this
hoarding the sugar prices have gone up in the
market. That is why I want to stress” that the
prices should be determined by the cost of
production and not on the rule of demand and

supply.

I would also like to place my views before
this august House regarding public
distribution system. We must continue to sell
fooagrains, cloth, kerosene and sugar through
fair price shops. But along with these items
we should also sell pulses, because people
want dal with roti; and people also want
onions with roti. Therefore, we should include
pulses, onions, coal, salt, mirch powder, tea,
blades and cycle ty*es and tubes in the public
distribution system scheme. All these essential
commodities should be sojd through the fair
price shops.

We know that there is black sheep in these
fair price shops also. Malpractices are there in
the fair price shops. But we have to see that
all those fair price shops ar* nipped in the
bud.

When I was a Minister I found out that in
Bombay city itself there were 20 lakh bogus
units. That means the foodgrains meant for
one-fourth of the Bombay population was
going in the blackmarket. That is why in
Maharashtra we had reorganised the whole

public distribution system. We' had
cancelled all these bogus ration cards.

Madam* for all the essential com
modities there should be only one
price  throughout the  country—whe
ther it is in Kashmir or Kanyakumari
or a tribal or adivasi area. In other
wards, the Government should sell
these items .t the same price at all
places where it is as sold at the plact
of production. If this is not done, then
the people living in th, remote villi.
have to bear the cost of these goods
and the excessive transport cost. Our
principle should be to serve those peo
ple who are living below the poverty
line. In this connection, 1 would
like to suggest a proposal for the
consideration  of  the Government.
The transport cost of these items should be
shared equally between the Centre Govern nv..

I would.also like to say some thing about
the ration cards. Ration cards should be given
to those who have the right to vote and whose
names are found in the electoral rolls without
inquiry. Nobody can stop them from getting
their ration cards. There is corruption in
obtaining ration cards also. A person has to go
to the Rationing office 10 or 15 times to
procure a ration card. I would request the
Government to issue ration cards to the
genuine persons immediately.

I would also like to say about the promises
which we have given in our last elections. We
have given an assurance that we shall
manufacture the consumer goods in the public
sector. This was the commitment which was
given to the people. But, I am sorry to find in
the budget allocation for 1984-85, Rs. .193
crores were allocated for consumer industries,
whereas in this budget I am finding only Rs.
148 crores. Why only this meagre amount?
And for what purpose? Out of that. Rs. 30
crores for the National Textile Corporation.
Rs. 86 crores ft* paper industry, Rs. 27 crores
for cement industry and Rs. 5 crores for lea-
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ther industry. And nothing has been given for
commodities which we want to give it to the
people, that is, consumers. It may be that we
have not prepared the scheme for these items.
Therefore, j would request the Minister to
prepare a blueprint and see that some of the
items which are required by the common man
are manufactured in the public sector and are
distributed through the fair price shops. Only
one point more. For the cooperative sector,
you have provided only Rs. 8.7 crores as share
capital for cooperative societies' in remote
villages. This is not enough. If you want that
the goods should reach the consumers in the
remote villages of the country through the,
cooperative sector, then you have to provide
more finances for share capital so that we can
have more shops and the people can get the
benefit. Madam, this is a must. We must do it.
If we don't do it, then 1 think we will b, failing
in our duty. H had so many points to cover, but
there is no time. Vigilance committees should
be there for every fair price shop consisting of
five consumers and the local MLA or the
corporator. In the rural areas also there should
be a committee to see that no malpractices take
place. We have to see that this system is puri-
fied. Distribution of essential commodities
should be only Through this system, through
the cooperative sector, not through the private
sector. The cooperative sector should be
responsible for the distribution of essential
goods. Thank you very much.

THE VICE-CHAIRMAN (DR. SHRIMATI
SAROIJINI MAHISHI): we have to conclude
at 5 P.M. There are two more speakers, and the
mover of the Resolution has also to reply. In
the meantime I would request the hon.
Minister to intervene.

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (RAO BIRENDRA SINGH).-
Thank you, Madam.

Madam Vice-Chairman, [t would have
liked to hear more Members

speaking on this very important subject but
because of shortage of time, you have very
kindly given me an opportunity to speak at the
end of this debate today, because perhaps this
Resolution will.lapse according to the rules of
Rajya Sabha if it is not concluded today. If it
continues, other Members also may be given
an opportunity to speak letter on.

I am thankful to Shri Bansal for
moving this Resolution on very im
portant subject. I All the hon. Mem
bers who have participated in the
debate have taken very keen interest
and have pointed out various deficien
cies in the system and the need to
improve it. The public; distribution
system in a larg, country like India
with millions of our people below the
poverty-line has come to stay. At
tention has been focussed on the need
for enlarging and expanding this sys
tem for the welfare of the society Go
vernments  attention has always been
engaged in this respect and 1 can
say without fear of contradiction that
public distribution in India has brought
about a lot of benefit, to the people,
particularly  the weaker sections. In
fact, it is meant for them. There is de
mand for closer monitoring, for recti
fying the defects, removing the mal
practices and enforcing our laws more
rigorously. A demand has been made
that the Government should come for
ward with a comprehensive legislation
on this subject. A¢ the outset, I must
say that I find it wvery difficult to
agree to the demand fo.- one compre
hensive legislation for a very wvast
subject like this. The wvarious laws that
w, have already enacted are enforced
by various Ministries at the Central
level and the real responsibility for
enforcement of Iws lies on the State
Governments. We do  whatever we
can to coordinate the activities of the
departments at the Centre and the
Ministries and  Departments in  the
States. For the time being, we have
chosen  seven  essential ~ commodities
for  distribution  through our public
distribution network—they are the most
essential commodities in our view:
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foodgrains like wheat and rice, sugar,
vegetable oil, kerosene oil, coal, coarse
cloth. And then there are dozens of
other commodities which can be inclu
ded by the States in the public dis
tribution system if they so like. Facili
ties are provided for financing and for
procurement of commodities which the
States may like to chose
in addition to these seven commodities
supplied by the central Government at
wholesale prices from the manufacturers, and
then the fair price shops can distribute them to
consumers at a reasonable price with a
reasonble margin of profit. I agree with the
honourble Members that there is lot of scjp; for
improvement. We have been trying to reach
the common man in the most interior areas. TH
has been stated that "the system has mostly
benefited the urban areas. This is not true.
Eighty per cent of our fair price shops are
located in rural areas to serve the needs of rural
people, and we have been tying to rech the
most interior places—in hills, in tribal areas, in
the most difficult to approach ares, in desert
areas in smaller villages. The policy is that
there should be a fair price shop for every 2000
population. In some places this target has been
achieved. In other places not enough has been
done. We keep calling conferences of
Ministers of Civil Supplies and we discuss it at
various other national forums and States are
involved in our efforts to improve the system.
Friends like Shri Kalpnath Rai have suggested
that K should soon call a meeting of the
Ministers of Civil Supplies. Shri Santosh Sahu
also made similar suggestion. I am soon
calling a meeting of Ministers of Food and
Civil Supplies from the States. In fact, we have
a standing council, an advisory council, at the
national level for public distribution system,
and we have also set up in the year 1983
Consumers Protection Council at the Central
level. This is exactly for purposes of looking
into the complaints, the grievances, of the
consumers...

SHRI R. RAMAKRISHNAN: Is if
functioning?

RAO BIRENDRA
functioning, and/ two meetings have
been held since 1983. And I plan to
activise this Council as for as possible
with a greater degree of responsibility
devolving on it. Mr.  Ramakrishnan
suggested that there should be a sta
tutory consumers protection council
also. Actually  the Government  is
thinking on these lines and 1 hope we
may soon be able to come foiward
with some* legislation if we can work

SINGH: It is

it oat early. Mention has already
D made of the various laws
- that are already in force. In fact
the mover of the resolution himself
has mentioned that we have the

Standard Weights and Measures Act.
It was eariclr passed by Parliament iu
1956. Then again in 1976 another Acl
was brought in. Then there is the
Standard Weights and Measures En
forcement Bill which, has already been
introduced in this House and I hope it
will soon be passed by Rajya Sabha
and then by the Lok Sabha. This
will improve things to , 8™t extent.
Then there is the Essential commodi
ties Act of 1981 which has very rigor
ous and stringent measures for
punishment to  hoarders, blackmarke-
teers and oroer people indulging in
malpractices in the matter of essen
tial commodities dealing. Then we
have the Prevention of Blackmi-.rketiag
Act and the Prevention of Food Adul
teration Act. We keep on asking for
returnd from the States as to hovr
many raids have been organised, I10W
many prosecutions have been launch
ed, how many convictions have
been ordered by the* courts and how
many people have been  detained.
There are special courts also to be
established by the States. Some States
have taken action while others have
not. Even States which claim to he
very  progressive like  West  Bengal
have refused to implement the Pre
vention of Blackmarketing Act. I do
not know what the central Government
can do in this regard because States

have also certain rights and privileges
under the constitution. Jammu and
Kashmir  Government are not imple

menting that. Other States are doing
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it. T do not think 1 have tim. to go

into the facts and figures. I would
like to say within the next two or
three minutes [ have at my disposal
that we are absolutely conscious about
the need to improve things in the
public distribution system. We want

the number
crease and
interior areas. The
price  shops has

ly since 1979

of fair price
to be set up

shops to in
in the most

turnover of fair
increased  tremendous
after th, Congress
Government again came to power. In
terms of quantity, the turnover in 1979
was 18 million tonnes and in 1983 it was
'37.12  million tonnes. In terms of
money in 1979 it was Rs. 2.668 crores
whereas the turnover in 1983 went up
to Rs. 6,514 crores. The number of
fair price shons increased from. 7 39.000
old to 3,11,374 in 1983. And out at
these, 90.000 fair price shops are under
the co-operative system. That is
how the system has  been expand-
ing at a very rapid pace.

THE DEPUTY CHAIRMAN:  All
friends who have taken partin
this discusssion on the resolution like
Mr. Ramakrishnan, Mr. Kamalendu,
Shri Kalpnath R'ai Mr. Ourupada-
swamv. Mr. Sahu, Mr. Panicker and
Mr. Desai later on, have all made very
useful  suggestions. The Delhi  State
Civil Supplies  Corportation in  Delhi,
for instance, has organised mobile
fair price shops. In Tamil Nadu the
public distribution system has worked
very well and the co-operative system
In places like Coimbatore has  done
well. There are very good reports that

I receive.

.An HON'BLE

MEMBER: In Maharashtra too.

RAO BIRENDRA SINGH: Yes, in
Maharashtra also. Any State with which you
are satisfied, I am also satisfied. I will pay the
same compliments to the States with which
you are happy.

Resolution was, by leave with-|

Actually the Resolution itself is so
comprehensive that I cannot comprehend
what all can be brought under

it. We have various laws and we can keep on
reviewing the 5.00 p.M.situation and, if need be,

we shall come  to 'this House again  with
a new legisla'ioa, with amendments to the
legislation. The need really is to strengthen

the consumer resistance, to strengthen the
consumer movement, for which we are
giving subsidy  to the voluntary organisations.
I would request all the honourable ~Members
of  the House, particularly the lady Members,
under your guidance, Madam, to give a
boost to the consumer  movement through
the voluntary organisations. The attention
that has been focussed on the various problems
of. the consumers has helped the Government,
has strengthened my hands. awd [ would
request the honoiir*ble Mover no!  to press his
Resolution. But I assure the House through von,
Madam, that we shall take every step which is
needed and which has been rightly demanded to
strengthen the entire public distribution system
and also to remove all the malpractices with
the co-operation of the Members and the State
Governments.

THE DEPUTY CHAIRMAN: Mr. Bansal,
do you want to withdraw your Resolution?

SHRI PAWAN KUMAR BANSAL:
Madam, in view of the assurances give, by the
honourable Minister, I would want to
wxtndraw the Resolution unless, of course, |
am accused of impinging on the right of some
Members to sPeak.

THE DEPUTY CHAIRMAN- Is it the
pleasure of the House that the Mover of the
Resolution, Shri Pawan Kumar Bansal, be
given leave to withdraw his Resolution?

SOME HON. MEMBERS: Yes, yes. The

drawn.



